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ORDER No. A/87264/2018 
 
 
Per:  Dr. D.M. Misra 
 

 This is an appeal filed by the Revenue against 

order-in-appeal No. 262(GR.III)/2012(JNCH)/IMP-220 

dated 8.5.2012. 

2. Learned AR for the Revenue fairly accepts that the 

amount involved in the present appeal is less than 

Rs.20,00,000/-, accordingly covered by the Litigation 
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Policy Circular of the CBEC, bearing No. 

390/Misc./163/2010-JC(8-2011) dated 17.8.2011, as 

amended by Circular F.No. 390/Misc./116/2017-JC 

dated 11.7.2018. 

3. In the result, the Revenue’s appeal is dismissed. 

(Pronounced in court) 

 

 
(Sanjiv Srivastava) 
Member (Technical) 

  (Dr. D.M. Misra) 
 Member (Judicial)  
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